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SHRI JAISUKHLAL HATHI: When the
police find or suspect that a person is taking
part in anti-national activities and helping
Pakistan, he may be arrested. I do not think
the question of compensation should arise in
such cases; otherwise we would be demo-
ralising the people.

SHRI CHANDRA SHEKHAR: A the hon.
Member said just now, this is a very serious
matter, and the hon Minister of State should
not take it very lightly. Suppose you call
certain people spies, and then after seven
day; it is found that they are not spies, that
the police are mistaken, it is a serious matter.
Actually, it happened in Lucknow. It was
stated that a spy-ring had been unearthed in
the city of Lucknow. A lot of communal
commotion was generated in the city of
Lucknow because of these things coming
from the Government side and then ten days
after, the Government says there is no tpy-
ring, the Government is not certain of what
is going on. Where there is some sort of
espionage system they should unearth that
system. It should not be taken lightly, and
the Government should explain the whole
position because it has consequences.

SHRI JAISUKHLAL HATHIL: 1 was
taking the question perhaps more seriously
than the hon. Member imagines. It is not
that I aim taking the question so lightly. I
am taking this question seriously, for it is
the question of the integrity of the country,
the safety and security of the country.
Among the people suspected, only seven
were arrested and then they were again
released. So far as the question of Lucknow
is concerned, we have separate question
today and when [ give the details in
connection with that, the hon. Member will
find that although there may not be evidence
of spying, there was evidence of arms being
manufactured in that cart.
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t [EXPENDITURE ON THE KASHMIR

CONSPIRACY CASE

*95. SHRI B. N. BHARGAVA: Will the
Minister of HOME AFFAIRS be pleased to refer
to the answer given to Starred Question No.
620 in the Rajya Sabha on the 17th
September, 1963 and state the total amount of
money spent by the Central Government on
the Kashmir Conspiracy Case which was
recently withdrawn?]
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t{THE MINISTER or STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI) : Rs. 31,53,798 upto 31st
March, 1964.]
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SHRI  JAISUKHLAL  HATHI: The
Government of Jammu and Kashmir have
withdrawn these cases. They had applied to
the Court for permission.
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SHRI A. B. VAJPAYEE: It has been
reported that the total expenditure incurred on
the Kashm r Conspiracy case is about Rs. 3J
crores. May I know what is the share of the
Government of India in this amount, and
what has been spent by the Government of
Jammu and Kashmir?

SHRI JAISUKHLAL HATHI: The sum is
Rs. 31 lakhs, I said, Sir.

SHRI A. B. VAJPAYEE: Am I to
understand that the reports appearing in the
Press that the total amount spent so far has
been Rs. 31. croree do not have any factual
bas:s?

SHRI JAISUKHLAL HATHI: I have given
the expenditure which had been incurred by
the Government of India on this cafe. The
expenditure incurred by the Government of
Jammu and Kashmir. I do not have.
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MR CHAIRMAN: There is a Short Notice
Question on this subject. You need not reply
at this stage.

SHRI A. D. MANI: Since to much money
has been spent on this case, may I ask the
Minister for the nature of the statement made
by the Prosecuting Counsel when the cases
were withdrawn? Did he say that the
allegations were not being withdrawn but that
only the cases were being withdrawn just to
restore political harmony in the State? What
was the
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nature of the precise statement made by the
Prosecuting Counsel?

SHRI LAL BAHADUR: Mr. Mani knows it
very well and the reply is exactly the same as
he has said in the latter part of the question.

SHRI M. S. GURUPADA SWAMY: We do
not quarrel with the withdrawal of the cases.
We rather welcome it but may I know why
this time was selected for the withdrawal?
Does the Minister think that it is the most
ideal time suited for such withdrawal of the
eases?

SHRI LAL BAHADUR: Sir, it wa» for the
Jammu and Kashmir Government to decide
about the timing of the withdrawal of tha
cases. There  were  certain  special
circumstances in tkat State. Many things had
happened recently and in that context the
Jammu and Kashmir Government felt that this
would create a better atmosphere in the State
and hence decided to withdraw the caset. The
Government of India generally gave its
concurrence.

SHRI SITARAM JAIPURIA: There were
reports in the press that Sheikh Abdullah has
been acquitted of all the charges. 1 would
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the hon. Minister whether this is true or
whether the cases have been withdrawn
against him.

SHrRl LAL BAHADUR: There was no
question of the withdrawal of the charges. The
reasons given were the same, as I said, as
mentioned by Mr. Mani in his supplementary
question.

SHrRI FARIDUL HAQ ANSARI: May I
know whether it is a fact that during the
pendency of these cases, some officers were
supplied by the Central Government who
were working in connection with the
prosecution of this case?

SHrRI LAL. BAHADUR: As far as I
remember, of course, we did help, but were
not directly connected with the case. There
were some difficulties in regard to the
appointment of the Senior Counsel. Counsels
were appointed and our suggestions were
taken in that regard. We did help in the matter
of investigation formerly. The Government of
India helped in the process of enquiry as well.
I think their work had practically come to an
end.

Suri P. L. KUREEL URF TALIB:
Generally, these conspiracy cases are not
permitted to be withdrawn by the courts unless
and until there are very strong reasons. These
are non-com-poundable offences. In view of
the serious charges, I would like the hon.
Minister to place a copy of the application
submitted while asking for the withdrawal of
the case. I would like that a copy of the
application to be placed before this House.
The charges are very serious ones and we are
entitled to know the reasons for withdrawing
the case.

SHRI LAL BAHADUR: If the hon. Member
takes a little more trouble, he can find it but if
he does not want to, we will place it on the
Table of the House.
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ILLEGAL ARMS FACTORY AT LUCKNOW

f Surt BABUBHAI M. I
CHINAIf: * « *) SHRI DAHYABHAI
V.I PATEL:

"Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it i a fact that police recently
unearthed an illegal arms factory at Lucknow,
which was supplying arms and ammunition
manufactured there to Pakistani agents in the
neighbouring Districts; and

(b) if so, what are the details of the same
and what action Government have taken in the
matter?

THE MINISTER ofF STATE IN THE
MINISTRY ofF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI):  (a) It is a fact

tThe question was actually asked on the floor
of the House by Shri Babu-bhai M. Chinai.



